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• 
CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH, 

ALIAHABAD  

 

  

November, 	1996 Dated: Allahabad the 

CORAM : Hon 'b le Mr D .S aerie ia Memteaskj, 

Bevietajo Application No. 105 of 1196 

IN 

ORIGINAL APPLICATION NO, 331 OF 1992 

Sudhir Kumar son of Sri Kailash Chand, 

resident of Quarter No, g-9, Hathibarakala Estate, 

Dehradun at present working as Typhographer Grade II, 

inthe Map Publication Directorate, Survey of India, 

Detadun 	 APPLICANT 

I 

(C/A Sri O.P. Gupta 

Versus 

1. Union of India through the Secretary, 
Govt. of India , M/0 Science and Technondlogy, 
Technolo9y Ettavan, New Mehrauli Road, 
New Delhi 

2. Surveyor General of India, Survey of India, 
Rath ibarka la, Dehradun 

3. Dy. Director (The Estate Officer), 
Hathibarkala Estate, Map Publication, 
Directorate, Survey of India,Dehradun 

4. Sri K.sfranwar, Superintendending Supervisor, 
A.D.M.P., Map Publication Directorate, 
Survey of India, Dehradun 	 RESPONDENTS 

ORDER  

( By Hon Ible 	D.S.Baweia. Member (A) 

This Review application has been filed seeking 

review of the decision in judgement dated 18.7.96 in 

0,A. No. 331 of 1992. 

2. 	The udgentent is dated 18.7.96. The copy of ''" ìon 

judgement has been supplied on 23.7.96. The review applicat-

has been filed on 9.10.96. As per Rule 17 of Administrativ 

Tribunal (Procedure) Rules 1987 , the Review application is 

to be filed within one month. Accordingly Hewitt apnlicat-

-ion is late by more than 45 days. I also find that no 

delay condonation application has been filed. In view of 
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Review Application is time barred and fru-/- 

this account a lone. 

onsicleration on merit, I have carefully 

grounds advanced seeking,iaw of the 

judgements cited and the Rules quoted are 

the applicant's case. I also do not find 

ant on the facts warranting the review of 

ew of what is stated above, I do not 
44-tmet3 h e n 1,0- MA n‘A-el n, /e 

in the Review application and the same is 

ding ly 

these facts th 

maintainable 

3. for 

gone throuehth 

decision. The 

not relevant t 

any error appa 

the decision. 

4. In v 

find any merit 

dismissed add° 
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